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Cbbaa to pUreIWIe VlraiDli, TobaeeO 
Itom IJU1Ia 

*178. SHRI M. RAMGOPAL 
REDDY: Will the' Minister of COM-
MERCE be pleased to Btate·: 

(a) whether China has agreed to 
purcha~'e virginia tobacco from India; 

(b) whether the nlodalitie:__: of the 
deal has be·en finalised; and 

(c) . if so, what are the details 
thereof? 

THE MINISTE:R OF COMlvlERCE 
AND STEEl" AND MINES (S.HRI 
PRANAB MU~HERJEE): (a) Yes, 
Sir. 

(b) and (c). Export of tobacco is 
not canalised and the importing coun-
tries are free to purchas~ tobacco from 
Indian exporters of their choice. 
According to the information available, 
China has signed contracts with 9 
Indian exporters fOr purchase or 8,990 
tonnes of viriginia t.obacco valued at 
about Rs. 16 crores during 1980-81. 

Cardamom Pooling 

·179. SHRI A. A. RAHIlV[: 
SHRI K. KUNITAMBtJ: . 

Will the Min.ister of COMMERCE. 
be pleaqed to state: 

(a) whether there is a proposal 
Vwith Government to introduce pooled 
system of marketing' for cardamom; 

(b) if.so, wheth$:.,th« pr.()~·.W._· .... 
,the' sJNlll 'grower. of 'earda~ '#.1IIIIa. 
'Ketala have been taken into _ 
sideration; .. . . . 

(c). the attitUde ot the Car~ 
Board in this regard; and 

(d) whether it will' not advertle1t 
aftect the price Of Green Bold cartl&. 
mom produced in Keral.? 

,.... .'""~ " 

THE MINIS'TER OF CO~. 
AND STEEL AND .. MINES <_ 
PRANAB MUKHERJEE) : ·(at.· (If:. 
ana (d): In the context of the 1'" 
realisations for the cardamon .1"~ 
in Karnataka, there have been 'su"'_ 
tions for measures to provide,... 
munerative prices to cardanltaa 
·growers in Karnataka which 1nclaM 
a gystem of .pooled ;larketing '* 
ca.rdamom. The matter is being ... 
amined in all its aspects. 

. (c) The Cardamom Boarct discu",:, 
ed 'Pooling of Karnataka Cardamo~ 
at its meeting held at Bangalore __ 
29-8~ 1980 when it decided to set t., 
a sub-comrnittee for studying ~e 
marlteting Systenl in Karnataka .... 
to advise the Board to evolve a sow.. 
marketing strategy for Karnatab 
cardamom. 

Commodities taken out of the .,..... 
view 01 the S.tes tOr ImposlUoa -al' 

S&les-ta.x 

·181. SHRI NIREN GHOSH: Wl1i 
the Minister of FINANCE be pleasei 
to state: 

(a) have cartain commodities bee. 
taken out of the purview of the 
States' right to impose sales tax; 

(b) if so, what are the commoditiet; 
(c) have any States objected t. 

this; 

(d) if so, \vhich are those Sta.tes: 

(e) has it been pointed out to uo." 
ernment that this is tantamount . t., 
Curtailment of the powers oi tl.Ie 
States; and ... 

(f) what is the legal basis for ovtilli-
ruling the objection of the States! 
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. ,,-m: lIIHISTEl\,OF STATE IN TBB ... my, '. ·OF·· 'FINANCB (SRRI 
SA_AI ·81.·GB SISODIA): Ca) 'to 
(I): Under Entry 54 of List II' of the 
••. ellth. Sched·ule to the Constitution, 
.iIata have powers to levy taxes Oll 
.... sale or purchase of goods other 
.... newspapers, subject to the pro-
-.IIiaDs of Entry 92-A of List I of the 
-.aid, Schedule. No commodity has 
.... taken out of the purview of the 
...... right to . impose sales tax . 
... ever, On the! . recommendations of 
... RatiDnal Development CounciJ and 
... !be eoncurrence of the State Gov-
UUiBDents sales tax levied in different 
SIll. on sugar, tobacco and textiles 
was replaced by additional excisp 
6aI.7 in December. 1957. The Addi-
"at. Duties of excise (Goods of Spe-
eiIiI Importance) Act. 1957 Drovi-
.. tor levy and -collection of 
allditional duties of excise on t.hese 
•• iiiijOdities an,. for the distribution 
4111 net proceeds thereof amOng the 
illites. The Act does not debar the 
.... ea from levying sales tax On these 
~ities but it lays down that if 
4lariug any financial year there is 
~al and collected in any S~at(', a 
«ac en the sale or purchasa of these 
.....".,cUties under any law of that 
Slate, no sums shall be p&yable to 
... State in respect ot that financial 
J'DT from the net proceeds ot addi-
tiDDal excise duti~s unless the Central 
GwverlJ'ment by special order otherwise 
-din!cts. Further, in exercise of 
.. wers uner Article 286(3) of the 
Castitution, the Parliament has 
4erlared certain goods including the 
a.ee commodities mentioned above 
_ "r special im~ortance in inter-State 
traae .or commerce and has prescribed 
ceJtain restrictions and conditions sub-
jeI.t tG whIch States can levy tax on 
tIR sale or purchase of such goods. 
All states have so far refrained from 
~g' tax .:>n the three commodities 
-.entlOtled above on which additional 
adse duty is presently leviable. The 
JiiiS@nt Government of West B~ngal 
'-. bOWe\1er, filed a suit in t.he 
8u.preme Court alainst the Union of 
t.lia challengin,~, among other thin,gs, 
t!ae Additional Duties of Excise (Goods 
., Special Importance) Act, 19!17. 

, .. 2. T.lIe Clllef: 'lIbdaten' Coatere __ 
Oil sales tax·1M.tld in New Delhi OR t1Ie 
18th aDd '17th Septembet~'ll80 h.- re-
c.ommeded tRIte? tUG that .. les ·tax .. 
life saving drugs listed as auch by the 
Hat·hi Committee and van.spatl 1M 
~eplaced by additional excise duties. 
The States of Itt-rala, TamU Naiu, 
Tripura and West Benlal were oppor. 
ed to tbis recommendation 88 .n tbe1r 
opinion it 'would affect their revenues 
,and place restrictions On the p~wers 
Of the State Governments to levy tax. 
Further, the West Benlal Governmeat 
expressed their dissent as the State 
Government had flled a suit against 
Union of India challengln,. among 
other tbin,s the Additional Dutie •. of 
Excise (Goods of Special Importar~ce) 
Act, 1957 and the matter was still 
pendin,g in the Supreme Court. 

Trade Acreeaeats 
1593. SRRI SAIFUDDIN CHOU-

DHURY: WIll the .Minister of CO!t[-
MERCE be pleased t.J state numu~r 
of trade agreements and the volume 
Of trade arrived at with developed 
capitalist countries, socialist countries 
and with the developing co.ntries 
during the year 1980 .. 81 country-wise? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRt 
PRANAB MUKHERJEE): No fresh 
trade agreement }tas been concluded 
by India with any country during 
198()"81 ~ However, on the expiry of 
the trade agreement with Bangladesh, 
8 developing country, a new trade 
agol'eement was signed in October, 1980. 

The volume \)1 trade with Bangla-
desh during 1980-81 is not yet avail .. 

. able. 

MOIle1 in Clrculatioll 
1594. SHRI A. K. ROY: Win the 

Minister of FINANCE be pleased to 
state: 

(a) total money in circulation in 
the country at present and its in-
crease with month-wise break up for 
the last two years; 

(b) i.crease in the Gross National 
Product for the same period; 




